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1. IThat the present reply is being filed on behalf of the State 

Environment Impact Assessment Authority, Uttar Pradesh 

(hereinafter referred to as "SEIAA, UP") in compliance with the 

Order dated 07.05.2025 passed by this Hon'ble Tribunal in the 

above-captioned Original Applications. 

2. The Applicant in O.A. No. 119/2025 has challenged the e-Auction 

notice dated 28.02.2025 on the ground that no Replenishment 

Study was conducted and no valid DSR (District Survey Report) 

approved by SEIAA exists. 

3. That As per Para 4 of the Hon'ble Tribunal's order dated 07.05.2025, 

SEIAA, UP was directed to disclose if the revised District Survey 

Report (DSR) of District Saharanpur has been approved by SEIAA. 

The following factual narrative is submitted to confirm such 

compliance. 

4. That the Ministry of Environment and Forest (MoEF&CC), 

Government of India issued Notification dated 14.09.2006 

mandating Prior Environmental Clearance (EC) for all new and 

expansion projects beyond threshold limits. 

5. That category 'B' projects, including mining leases, fall under the 

jurisdiction of SEIAA, subject to evaluation and recommendation by 

SEAC (State Expert Appraisal Committee). 
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6. That SEIAA and SEAC for Uttar Pradesh were constituted vide 

Notification S.O. 2276(E) dated 11.06.2021 and reconstituted via 

Notification S.O. 3921(E) dated 26.08.2025. The Directorate of 

Environment functions as the Secretariat for both. 

7. That the EIA Notification, 2006 (as amended) did not explicitly 

mandate SEIAA's approval of DSRs. In light of conflicting 

interpretations, a formal clarification was sought by Directorate of 

Geology & Mining, UP from MoEF&CC via letter dated 16.11.2023. 

True copy of Letter dated 16.11.2023 from Directorate of 

Geology & Mining to MoEF&CC is attached herewith and 

marked as  Annexure-A/1 

8. That MoEF&CC, through its clarification letter dated 04.12.2023, 

confirmed that all DSRs must be prepared in consonance with 

Sustainable Sand Management Guidelines, 2016 and Enforcement 

& Monitoring Guidelines, 2020. Furthermore, such DSRs must be 

appraised by SEAC and approved by SEIAA. True copy of 

MoEF&CC Clarification Letter dated 04.12.2023 is attached 

herewith and marked as Annexure-A/2. 

9. That a joint meeting of SEIAA and SEAC held on 02.02.2024 

resolved to formulate a Standard Operating Procedure (SOP) for the 

preparation and approval of DSRs across Uttar Pradesh. The SOP 
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confirmed that DSRs must be prepared by District-level committees 

and approved by SEIAA based on SEAC’s recommendation. True 

copy of Minutes of Joint Meeting of SEIAA and SEAC dated 

02.02.2024 (SOP) is attached herewith and marked as  

Annexure-A/3 

10. The revised DSR for District Saharanpur was submitted by the 

District Magistrate and placed before the SEAC in its joint meeting 

held on 03.05.2024. After presentation and evaluation, SEAC 

recommended its approval. True copy of Minutes of Joint SEAC 

Meeting dated 03.05.2024 approving Saharanpur DSR   is 

attached herewith and marked as  Annexure-A/4 

11. In the 814th SEIAA meeting held on 24.05.2024, SEIAA accepted 

the recommendation and formally approved the DSR for District 

Saharanpur. 

12. A communication to this effect was issued by the Member Secretary, 

SEIAA, to the Director, Directorate of Geology & Mining, U.P., via 

letter no. 159/Parya./DSR/Saharanpur/2024 dated 07.06.2024. 

True copy of Letter from SEIAA to DGM dated 07.06.2024 

confirming DSR approval  is attached herewith and marked 

as  Annexure-A/5 

4

5
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13. That as per Para 4.1.1(a) of the Enforcement & Monitoring 

Guidelines for Sand Mining, 2020, a replenishment study is required 

prior to issuance of mining lease or LoI. 

14. That in compliance, the District Magistrate in coordination with DGM 

conducted replenishment studies for pre- and post-monsoon periods 

of 2023. These reports were uploaded on the official District Mining 

Portal and incorporated in the DSR. True copies of 

Replenishment Study Reports submitted by District 

Magistrate Saharanpur is attached herewith and marked as  

Annexure-A/6 

15. That the revised DSR for District Saharanpur has been duly prepared 

by the competent district-level committee, appraised by SEAC, and 

approved by SEIAA, U.P., fulfilling the requirement set forth by 

MoEF&CC and reinforced by the Hon’ble NGT in its Order dated 

07.05.2025. 

16. The replenishment study has been conducted and is part of the DSR, 

and the process followed was in accordance with the Sustainable 

Sand Mining Guidelines, 2016, and EMGSM, 2020. 

17. That the answering Respondent remains at the disposal of this 

Hon’ble Tribunal and undertakes to ensure due and strict 
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compliance with any further orders, directions, or clarifications that 

may be issued in the present matter. 

 

 

Date:  11/11/2025  THROUGH 
 

  

 

Place: New Delhi     
  Priyanka swami 

Advocate 
Standing Counsel For State of U.P 

F-13, Jangpura, New Delhi 110014 
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I --

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 119/2022 

IN THE MATTER OF: 

MURSLEEN 

STATE OF UTTAR 
PRADESH & ORS. 

(IA No. 189 / 2025) 

VERSUS 

AFFIDAVIT 

APPLICANT 

RESPONDENT(S) 

I, Vidhyotma Bharti, aged about 49 years, W/o Dr. G.L. Nigam, presently 

posted as Assistant Director, Regional Office, Noida, Directorate of 

Environment, U.P., having an office at E-12/1, Noida, U.P., presently at 

New Delhi do hereby solemnly affirm and State on oath as under: 

1. That I am posted as stated above and well conversant with the facts 

of the present case and as such competent to swear this 

affidavit before this Tribunal. 

2. That the accompanying Reply has been drafted by our counsel 

upon my instructions. 

3. That the contents of the accompanying Reply are true and correct, 

and the knowledge has been derived from official records and 

nothing material has been concealed therefrom. 

4. That the Deponent will continue to extend her full cooperation and 

shall abide by any further directions that the Hon'ble Tribunal may 

I 

/ 

7

5
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.-

.-

.-

,· 

S. That the deponent has been duly authorised by member secretary 

SEIAA, UP to file this present affidavit 

..... ,~o \ ,~ ~,~.._ } 

v.. ,~\~~o~~.,,~<fJ 
~ ,'\\e \) <v\e 

~~-0~\~~', 
\Oe~ ~e°-

\~"' c.,\g VERIFICATION 

DEPONENT 

Verified on solemn affirmation at New Delhi on this __ 1 )dMJ}\lf2025 2025, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

ATT 

NOlARY 
- (INDI 

DEPONENT 
1 2 NOV 2025 
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 03/05/2024 

 

The Joint Meeting of State Expert Appraisal Committee (SEAC – 1 & 2) was held in 

Directorate of Environment, U.P. on 03/05/2024, following members were in the meeting: 

 

1. Shri Rajive Kumar,   Chairman, SEAC-1 

2. Dr. Harikesh Bahadur Singh,   Chairman, SEAC-2 

3. Shri Ashish Tiwari,   Member-Secretary, SEAC - 1 & 2 

4. Dr. Ajai Mishra,   Member, SEAC-1 

5. Shri Om Prakash Srivastava,  Member, SEAC-1 

6. Shri Umesh Chand Sharma,  Member, SEAC-1 

7. Dr. Ratan Kar,    Member, SEAC-1 

8. Dr. Brij Bihari Awasthi,   Member, SEAC-1 

9. Dr. Amrit Lal Haldar,   Member, SEAC-2 

10. Shri Tanzar Ullah Khan,              Member, SEAC-2 

11. Prof. Jaswant Singh,   Member, SEAC-2 

12. Dr. Shiv Om Singh,   Member, SEAC-2 

13. Shri Subhash Singh,   Mining Officer, Saharanpur 

14. Shri Deveshwar Kain   Senior Assistant, Mining Office, Saharanpur 

15. ShriVimlesh Jaiswal,   DGM, Lucknow 

16. Dr, Anju Verma ,   DGM, Lucknow 

 

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department 

in the meeting which was conducted via dual-mode (virtually/physically).  

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and 

resolved:- 

Agenda: - Evaluation/Appraisal of District Survey Report (DSR) of District Saharanpur. 

Background:  

 In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating 

Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M., 

as well as in-situ rocks, which was send to Director, Geology and Mining by SEIAA. This SoP was 

prepared in accordance with various guidelines such as MoEF&CC, GoI, Notification No. S.O. 

141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management 

Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble 

Supreme Court Judgement passed in Civil Appeal – 3661-3662 of 2020 in the matter of State of Bihar 

and Others Vrs. Pawan Kumar, along with MoEF&CC, GoI letter dated 04/12/2023. 

The District Magistrate, Saharanpur submitted the draft DSR vide its letter no. 2613/kha 

anu/DSR/2023-24, dated 18/12/2023 for evaluation /appraisal/approval before SEIAA/SEAC. The 

draft DSR was forwarded to the Director – Geology & Mining by Secretariat for comments and 

suggestions. The Director, Geology & Mining has provided his comments and suggestions vide letter 

no. 85/DSR, dated 19/04/2024 and mentioned as follows: 

 

“....mRrj izns'k 'kklu }kjk xfBr rduhdh lfefr ,oa funs'kky; Lrj ij xfBr lfefr }kjk 
tuin lgkjuiqj }kjk izLrqr MªkQ~V Mh0,l0vkj0 dk ijh{k.k fd;k x;kA ijh{k.k esa izLrko 
Sustainable Sand Mining Management Guideline-2016, i;kZoj.k ou ,oa tyok;q 

ifjorZu ea=ky; dh vf/klwpuk fnukad 15&01&2016 ,oa fnukad 25&4&2018 Enforcement 

35873

Annexure no.-04



Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 03/05/2024 

 

Page 2 of 5 

 

and Monitoring Guidelines for Sand Mining -2020 ,oa SEIAA/SEAC }kjk tkjh 

SOP ds vuq:i ik;k x;k....”     

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 in dated 03/05/2024. 

During the meeting a presentation was given by Shri Subhash Singh, Mining Officer along with other 

senior officers of DGM.  

Evaluation/Appraisal in Joint Meeting of  SEAC-1 & SEAC-2 on 03/05/2024 

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/05/2024 for evaluation/appraisal of 

DSR of District-Saharanpur. Based on the documents submitted, a presentation on DSR Saharanpur 

for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2022 was made by 

Shri Subhash Singh, District Mining Officer- Saharanpur along with Senior Officials of D.G.M. –UP.  

Para wise response and compliance as per the “Standard Operating Procedure” formulated by the 

Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of documents 

and presentation the following facts have emerged:- 

1. The initial District Survey Report of District-Saharanpur having 37 areas was prepared in 

Year– 2017 in line with the MoEF Notification dated 15-Jan-2016. 

2. Thereafter the updated DSR of District-Saharanpur was prepared by Sub-Divisional 

Committee of District-Saharanpur in Year-2022 and total 22 areas have been proposed.  

3. It was informed that out of 22 areas in the updated DSR, NOC for 01 area (Village – Rahena, 

Lot No-3, area 8.050 ha.) has not been provided by Forest Department. Accordingly, the 

revised DSR Saharanpur now has total 21 Areas. Lease wise area, gata/khand no., proposed 

minable quantity, geo-coordinates are proposed in Annexure-1 to Annexure-7 of proposed 

DSR.  

4. As per the information provided vide District Magistrate, Saharanpur letter no. 3154/kha 

anu/DSR/2023-24, dated 28/03/2024 the DSR was uploaded in public domain for more than 

30 days and 03 complaints were received in this period and 01 PIL was filed by the 

complainant. The details of complaint and its disposal is narrated as under:- 

SL.NO Complaint/PIL details Details of reply/disposal 

1 Shri Daljeet Singh of Yamunanagar 

Haryana vide letter dated 18.01.2022 

submitted 20 points complaint letter on 

issues related to revision of DSR in 5 

years, wrong process of e-tender, non 

compliance of Hon’ble Supreme Court 

order in Deepak Kumars Vs State of 

Haryana, separate DSR for each minor 

mineral required, non-compliance of 

formats, non-compliance of   Hon’ble 

Supreme Court order in The State of 

Bihar Vs Pawan Kumar, Cluster Analysis, 

requirement of replenishment studies and 

stake holding of DSR with adjoining 

district in case of inter-state/inter-district 

boundaries. 

The District Magistrate vide letter 

no. 2016/Kha Anu/Shikayat-

DSR2022-2023 dated 27/02/2023 

responded point wise reply and 

compliances to Shri Daljeet Singh 

of Yamunanagar Haryana as per 

the comments provided by Sub-

Divisional Committee and 

disposed the complaint.  

2 Shri Gaurav Kumar of Yamunanagar 

Haryana vide letter dated 25.01.2022 

submitted  19 points complaint letter and 

The District Magistrate vide letter 

no. 2017/Kha Anu/Shikayat-

DSR2022-2023 dated 27/02/2023 
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the issues were identical as mentioned in 

Sl. No.1 

responded point wise reply and 

compliances to Shri Gaurav 

Kumar of Yamunanagar Haryana 

as per the comments provided by 

Sub-Divisional Committee and 

disposed the complaint. 

3 Shri Sumit Singh Rana of Yamunanagar 

Haryana submitted 14 points complaint 

letter and the issues were identical as 

mentioned in Sl. No.1.  

Apart from this various NGT orders 

specific to DSR and Sand Mining were 

cited in the complaint letter.  

The District Magistrate vide letter 

no. 2064/Kha Anu/Shikayat-

DSR2022-2023 dated 03/03/2023 

responded point wise reply and 

compliances to Shri Gaurav 

Kumar of Yamunanagar Haryana 

and disposed the complaint. 

4 Civil Writ PIL no. 595/2023 Sumit Singh 

Rana Vs State of U.P and Ors. 

The Hon’ble High Court vide 

order date 28/03/2023 dismissed 

the petition of Shri Sumit Singh 

Rana.  
The operative para of the same is 

as under:- “At this stage, in this 

circumstances , interference 

claimed under Article 226 of the 

Constitution of India is declined. 

Present petition is accordingly 
dismissed, leaving it open to the 

petitioner to approach National 

Green Tribunal”   

 

5. The Updated DSR of District-Saharanpur has been also examined by the Director, Directorate 

of Geology & Mining, U.P. 

6. Lease wise NOC from Forest and Irrigation Department for 21 areas has been obtained for 

existing and proposed leases.  

 

SEAC Deliberation:  

 

1. SEAC asked about the current scenario/status of the leases as DSR was updated in year-

2022?  

• District Mining Officer, Saharanpur vide letter dated 03/05/2024 informed the DSR 

of district Saharanpur was prepared in year-2022 after conducting replenishment 

studies in which the reserves were calculated on the basis of replenishment in the 

post-monsoon – 2022 scenario. Lease wise replenishment studies were also 

conducted in year – 2023 which depicts that the rate of replenishment is good in the 

area. Geologically the area is part of shivalik region and there is no significant change 

in the formation of leases. The leases are getting over replenished and requires 

removal of deposits to maintain channel of river. The maximum leases are fresh for 

which LoI has been issued to project proponents who are in the process of securing 

E.C.   

 

2. SEAC asked about the status of utilization of DMF Funds? 

• District Mining Officer Saharanpur informed that funds amounting to Rs. 9.32 Crores 

approx.  have been allotted and phase wise utilized since 2017 from DMF funds 

which were used as per the objectives of DMF Rules.  
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3. SEAC while evaluating presentation suggested that lease should be demarcated after 

each monsoon period.   

• District Mining Officer Saharanpur informed that as a matter of practice the lease 

holders are directed to get demarcation of lease after each monsoon period and erect 

pillars (in case damaged in monsoon) under the supervision of Mining and Revenue 

officials. A demarcation report in this aspect is prepared and issued to lease holder.  

4. SEAC suggested that composite digital mapping of all the leases should be done and 

displayed in the district website.  

• District Mining Officer Saharanpur informed that mapping of lease has been done in 

SOI toposheet, Drainage pattern sheet, Google satellite images and cadastral revenue 

maps.  It was informed that the concept of uploading composite digital mapping of all 

the leases shall be implemented and uploaded in district web site along with approval 

of DSR of SEIAA/SEAC.    

5. SEAC asked on the method adopted for verification of mineral deposits which are 

recommended in DSR? 

• District Mining Officer Saharanpur informed that pre and post monsoon 

replenishment studies were conducted by Sub-Divisional committee prior preparing 

DSR. The studies included physical survey, DGPS survey and Drone based survey in 

pre and post monsoon periods. Accordingly lease wise recommendation reports were 

made as compliances.  

6. SEAC suggested that demarcation report of the lease only includes corner pillar 

coordinates and should also mention details of non-working/restricted zone in case 

active water channel is observed in the lease while conducting demarcation?   

• District Mining Officer Saharanpur informed that as per the Rule of UPMMCR-2021, 

geo-coordinates of the lease area are published in e-tender and initial demarcation 

report of corner pillar coordinates is issued to project proponent along with LoI and  

Lease Map. The RQP/Consultant prepares the surface and geological maps in mine 

plan in which the features of non-working/restricted zone is presented. The DGM-

Lucknow after satisfaction approves such mine plans and such zones are shown in 

EIA and salient features of E.C. under workable / non-workable area category.    

7. SEAC asked about the further mineral development in district Saharanpur? 

• Shri Deveshwar Kain, Senior Assistant, Mining Office, Saharanpur informed that 

three new areas has been identified in the district which has mineral potential. The 

SEAC informed that Sub-Divisional Committee has to follow the entire procedure 

every time, in case any new lease is identified, as per SOP issued by SEIAA/SEAC. 

 

The joint committee after detailed deliberation recommended to approve the District 

Survey Report (DSR) of District-Saharanpur along with following conditions: 

 

1. The period of validity of Revised DSR Saharanpur-2022 shall be for the remaining balance 

period of 03 years from the date of its approval. 

2. The submitted DSR has 22 areas. NOC for 01 area (Village – Rahena, Lot No-3, area 8.050 

ha.) has not been provided by Forest Department. Accordingly, approval of only 21 areas 

(except Village – Rahena, Lot No-3, area 8.050 ha.) is recommended in the revised DSR 

Saharanpur. 

3. If any new lease is identified, its validity will be co-terminous with the validity period of 

current DSR and Sub-Divisional Committee will follow the entire procedure every time on 

the basis of existing DSR.  
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in 

public domain along with Lease Wise Digital Maps showing the status of deposits and pillar 

wise coordinates of existing and proposed areas. 

5. The District Administration shall utilize the District Mineral Foundation Funds as per 

notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology 

and Mining, Government of U.P. or any modification in it by competent authority.  

6. The District Administration shall periodically conduct audits of operative mine leases using 

drone based survey and take corrective measures in case of adverse observations and a 

quarterly report on this shall be send to SEIAA as compliance.  

 

The meeting ended with a vote of thanks of Chairman.  

 

 

(Ashish Tiwari) 

Member Secretary, SEAC-1 & 2 

 

(Dr. Ajai Mishra) 

Member, SEAC-1 

 

 

 

(Dr. Brij Bihari Awasthi) 

Member, SEAC-1 

 

(Dr. Ratan Kar) 

Member, SEAC-1 

 

(Umesh Chandra Sharma) 

Member, SEAC-1 

 

(Om Prakash Srivastava) 

Member, SEAC-1 

 

(Dr. Amrit Lal Haldar) 

Member, SEAC-2 

 

(Tanzar Ullah Khan) 

Member, SEAC-2 

 

Prof. Jaswant Singh) 

Member, SEAC-2 

 

(Dr. Shiv Om Singh) 

Member, SEAC-2 
(Rajive Kumar) 

Chairman, SEAC-1 

(Dr. Harikesh Bahadur Singh) 

Chairman, SEAC-2 
 

 

Nodal, SEAC-1 & Nodal, SEAC-2 
MoM prepared by Secretariat in consultation with  

Chairman & Members on the basis of decisions  

taken by joint committee during the meeting.   
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